ITEM NO.11 COURT NO.2 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(s). 42461/2014

(Arising out of impugned final judgment and order dated 18/03/2013
in MA No. 771/2013,18/03/2013 in OA No. 818/2012,28/03/2012 in OA
No. 818/2012,18/03/2013 in MA No. 770/2013 passed by the Armed
Forces Tribunal)

UNION OF INDIA & ORS. Petitioner (s)
VERSUS
EX. HONY CAPT. LAIQ RAM Respondent (s)

(with appln. (s) for condonation of delay in filing appeal. and
office report)

Date : 30/01/2015 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE T.S. THAKUR
HON'BLE MR. JUSTICE ADARSH KUMAR GOEL

For Petitioner(s) Mr. Mukul Rohatgi, AG
Mr. R. Balasubramanian,Adv.
Ms. Pragya Baghel, Adv.
Mr. Santosh Kumar,6 Adv.
Mr. Pranav Kumar,6 Adv.
Mr. B. V. Balaram Das,Adv.

For Respondent (s)

UPON hearing the counsel the Court made the following
ORDER

Heard.
| ssue notice in the application for |eave to appeal so al so
in the application for condonation of del ay.

Tag along with Gvil Appeal No.5451 of 2013.
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